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No. 16 ] AMARAVATI, FRIDAY, 16" SEPTEMBER, 2022.

ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 16" September, 2022.

L. A. Bill No. 16 of 2022

A BILL FURTHER TO AMEND THE INDIAN STAMP ACT, 1899
IN.ITS APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
seventy - third year of the Republic of India follows:-

: i (1)  This Act may be called the Indian Stamp (Andhra Pradesh ‘Short title,
Amendment)Act, 2022. extent and

commencement.

(2) It extends to the whole of the State of Andhra Pradesh.

(3) It shall be come into force on such date as the State Government may, by

notification in the Andhra Pradesh Gazette, appoint.

2. In the Indian Stamp Act, 1899, as in force in the State of Andhra s
Pradesh, in Schedule I-A, in article 33, after existing clause (c), the following

shall be added, namely,- Central Act Il of

1899.
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“(d) Where the License is granted by owner or any person for -

rent or fee or revenue share or profit or by whatever name it is called
for promotion of or furtherance of interest including business activity,
executed by and between individuals, proprietary concerns,
Companies, Firms, any other Organisations in relation to dealing
with any Goods / Services with specified Name/Brands or any
intellectual property with the Franchisees/Trade Partners/
Distributors ‘

Rs. IOOO/“

() | -Where the license purports to be for
a term not exceeding one year. :

(i) | Where the license purports to be for | Rs. 1000/-
a term exceeding one year but per every
not exceeding 10 years. Year or part

thereof.

(iii) | Where the license purports to be for | Rs.25000 /-

a term exceeding 10 years.
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STATEMENT OF OBJECTS AND REASONS

Due to increase in the business activity in the State, several National, Multi/
- International etc., Companies, Firms, individuals or other Organisations engaged in
the Business of apparels, Electronics, or any Goods / Services with specified Name/
Brands and Sub Brands having an outstanding reputation and good will in domestic
and international market, operate their business or any furtherance through owned retail
outlets, franchisees, trade partners, distributors etc. With a view to expand their business,
these individuals/ Oi’ganisations engage local Dealers, Franchisees, Distributors as
their Business partners and supply the stock on consignment basis to them at the
schedule premises. These Franchisees are required to deliver/sell the stipulated
products in the schedule premises in accordance with the terms and conditions specified
by the Principal Orgamsatlon :

For the afore said purpose, the Principal Organisation enters into Agreements
and License the said Franchisees etc., to deliver / sell their Branded or Sub Branded
Products for a specified period, The agreements through which the license is granted
contain clauses relating to period of license and consideration to be paid to the Licensee
_i.e. local Franchisee in the shape of share in the profit or share in Net sales value or rent
or fee etc., on monthly basis or annual basis or any lump sum amount.

At present these types of documents are not covered under Article 33 of
Schedule-IAto Indian Stamp Act, 1899. Generally, the above documents are mainly
executed in the context of promotion of or furtherance of interest in business which
needs encouragement as they will help in growth of business activity in the State. In
order to maximize the benefits to the Business community and in larger public interest,
itis felt desirable to include the above type of License deeds in new clause (d) of Article
33 with a lesser stamp duty. =

Therefore, the Bill seeks to give effect to the above measure.

-

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS
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EMORANDUM REGARDING DELEGATED LEGISLATION

MEMORANDUM REGARDING DELEGAIED LEGLISLAIICTE
Clauses 1(3), of the Bill authorize the Government to issue notification in respect of the
matters specified therein and generally to carry out the purposes of the Act.

As such, the notification issued, which is intended to cover matters mostly of procedural
in nature is to be laid on the table of both Houses of the State Leglslature and Wlll be subject

to any modifications made by the Legislature.

The above provision of the Bill regarding delegatedblegiélation are thus of normal type
and mainly intended to cover matters of procedure.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY,

The Indian Stamp (Andhra Pradesh Amendment) Bill, 2022, after it is passed by the

State Legislature, may be reserved by the Governor for consideration andassent of the
President under Article 254(2) of the Constitution of India.

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS

P. BALAKRISHNAMACHARYULU,
SECRETARY TO STATE LEGISLATURE.
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